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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAO

WEDNESDAY, THE EIGHTH DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HoNouRABLE rHE citer rusrcE ApARESH KUMAR sINGH

THE HONOURABLE SRI JUSTICE G.rrfi; MOHIUDDIN

WRIT APPEAL NO: 631 OF 2026

Writ Appeal under clause 15 of the Letters Patent preferred against thd ot'der
daled2710212026 in W P N. 33497 oI 2025 and pass on the file of the High Court.

Between:

1. D.V.Rama Rao, S/o. D.Narasimha Rao, Aged aboulT4 years, Occ Retired Sr.
Citizen Rl/o.H.No.271153, Lane 1/c, Shiva Sai Nagar, Bairagiguda, Hyderabad
- 500091, Ranga Reddy District.

2. Smt.D.V.Pushapavalli, Wo.D.V.Rama Rao Aged about 64 years, Occ House
Wife, R/o.H.No.271153, Lane'1/c, Shiva Sai Nagar, Bairagiguda, Hyderabad -

500091, Ranga Reddy District.

...Appellants/Petitioners
AND

1. The State of Telangana, Rep. by its Principal Secretary Home Department,
Secretariate, Hyderabad.

2. The Commissioner of Police, Malkajgiri Police Commissionerate, Hyderabad.

3. The Asst. Commissioner of Police, Malkajgiri Police Commiss-loherate,
Malkajgiri Zone, Hyderabad.

4. The Station House Officer, Women Police Station Uppal, Ranga Reddy
District.

5. Kamala Karra, D/o. Karra Maruti Srinivas Aged about 34 years, Occ Home

maker Rl/o. H.No. 10-1l89, Sri Sai Dhamam, Anjanadri Nagar, Dammaiguda,
Hyderabad - 500083

6. Karra Maruti Srinivas, D/o. Not known Aged about 61 years, Occ Home maker
Rl/o. H.No. 10-1l89, Sri Sai Dhamam, Anjanadri Nagar, Dammaiguda,
Hyderabad - 500083

7. Karra Phani Kumari, D/o. Not Known Aged about 58 years, Occ Home maker
Fl/o. H.No. '10-1/89, Sri Sai Dhamam, Anjanadri Nagar, Dammaiguda,
Hyderabad -500083



B. K. Srinivas Sharma, S/o.KLSSR Aged about 62 years, Occ: Retired Rl/o

Anjanadri Nagar, Dammaiguda, Hyderabad - 500083.

...Respondents/Respondents

Counsel for the Appellants: SRI D. PHANI KIRAN REPRESENTING Fo-R
SRI P. NAGENDRA REDDY

Counsel forthe Respondent No.1 to4: SRI MAHESH RAJE, GP FOR HOME

Counsel for the Respondent No.5 to 8: - - - -

The Court made the following: JUDGMENT



IN THE HIGI{ COURT FOR THE STATE OF TE,LANGANA
AT HYDERABAD

The Hon'ble '[he Ch ief Justice Sri Anaresh Kuma r Sinsh

The uon'ble Sri Justice G.M.Mohiuddin

Writ AnneaI No.63l of2026

Dated:08.07.2026

Between:

D.V. Rama Rao and another

Appellants

ANT)

I he State ol 'l-clangana.

Rep. by its Principal SecretarY.

Horre Department.
Secretariat, Hyderabad atrd seven others

Respondents

JIJDGMENT:

Hcard Mr. D. Phani Kiran, learned counsel represenling

Mr. P. Nagendra Reddy, Iearned counsel for the appellants/writ

petitioners and Mr'. Mahesh Raje, learned Government Pleader for

Horne, appearing fbr respondent Nos. I to 4

2. The appellants approached the writ Court by filing

W.P.No.33497 of 2025 with the lollowing prayer

"... to issue a writ. order or directiou more parlicularly one in the

nature of writ o[ Mandamus to declare the delay and inaction on the

part of the respondents police in initiating the criminal prosecution

against the respondents No.5 to 8 in pursuant to the Complaint dated

ZI.OS.ZOZS and 28.10.2025 submitted by the petitioners even in

spite of submitting sufficient ploofs and evidences as arbitrary,

and
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illegal and riolation of Articles 14 and 21 of the Constitution of
India and consequentl! direct the respondent No 2 to ,1 to initiate
criminal prosecution against respondcnt No.5 to 8 in pursuant to the

complaint dated 21.09.1015 and 28.10.2025 submitted by the

petitioncrs b1 considcring the cr idences submitted by thc petitioners
for committing the of'tences of furnishing the false inlbrmation to
public servant. criminal conspiracy and extortion bv following the
process of lat in the interest of.justice."

3. The afbrcsaid Writ Petition r.vas disposed ol bv the inrpugned order

dated 17.02.2026 lear ing it open to the appellants to rvork out their rclncdies

as available under Ia*. The learned urit Courl has t.rken note ol the

subrnissions rnade hr the learned Assistant Governrnent I'leader lor Horne.

on insrnrctions. that the cornplaint dated 22.09.2025 submittcd b1 appellant

No.2 rr as fbrrr ardcd to respondent No.4 bi respondent No.3 to take

necessar\ action as per lari and respondent \o.4 subnritted report

4. I-earned (ior ernnrent Pleader lor Home has c,b.iected to the

datcd l0.l 1.2015. rvhich rvas exarninecl by rcspondent Nt,.3 and tbund the

said cor-nplaint to he dcr oid o1' rnerit and closed the same as no action s as

requircd. As rcgards the complaint dated 28.10.2025. the learned u'rit Court

has taken note 01' thc sLrhnrissions ol'the learned Assistant (iorernrrent

Pleader that no such complaint was recci,"ed by rcspondent \o.2. as no prool'

of dispatch or receipt of such corrplaint upon respondent No.2 uas filed by

the appellants. Being aggri*ed. the appellants hare prel'erred the instant

appeal under Clause l -5 ol'thc Lctters Patent

rnaintainabilitr ol the Writ .\ppeal. as the nature of the proceedings and the
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consequential relief sought for fall in the domain of criminar jurisdiction. He

submits that the appe,ants have availed the remedy under Article 226 of the

constitution of India, but a writ Appeal under clause 15 0f the Letters patent

ts not maintainable .

5. Having regard to the aforesaid facts and circumstances, we are also of

the considered view that the Writ Appeal under Clause I 5 of the Letters

Patent jurisdiction would not lie in the nature of the proceedings initiated by

the appellants and the ultimate reliefsought for.

6 Therefore, the instant Writ Appeal is dismissed as not maintainable

To,

No costs.

Miscellaneous applications pending, if any, shall stand closed.

SD/- MOHD. ISMAIL
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HIGH COURT

DATED: 0810T12026

JUDGMENT
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DISMISSING THE WRIT APPEAL
AS NOT MAINTAINABLE
WITHOUT COSTS
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